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of interest relate to the credit policy 
of the Government. So, I want to 
know whether these unemployed gra­
duates even within the lirmt of Rs. 2 
lakhs are going to get bank credit at 
the preferential rates of interest or 
not.

Secondly, m the whole of the country 
including the backward areas as noti­
fied by Planning Commission and ac­
cepted by the Reserve Bank, are the 
graduates or even uneducated persons 
who are running small scale industiies 
going to get loans at the preferential 
rakes of interest or not? It is not a 
question of an individual case. It is a 
question of policy to be adopted tor 
this sector, the small-scale sector for 
the country as a whole

SHRI PRANAB KUMAR MUKHLK- 
JEE* So far as the policy is concerned,
I have already indicated that the small- 
scale industries are entitled to h«ve it, 
but regarding the quantum of interest 
rates, it depends on the viability of 
the projects and certain other factors 
also. That is why it is not possible for 
me. But the policy is there

SHRI BHOGENDRA JHA: rose.

MR SPEAKER He has answered 
He does not want to give more than 
what he has said.

SHRI BHOGENDRA JHA ln the 
statement, the concessional rate means
II  per cent.

MR. SPEAKER He does not want 
to give more iniormation than vvhat 
he has already given What can I do9

SHRI S R DAMANI The hon. 
Minister has mentioned about the con­
cessional rate of interest for small- 
scale industries and unemployed gia- 
duates May I know from the hon 
Minister whether any concession has 
been given m the margin on the ad­
vances made to these sectors—small- 
scale industry, medium-scale industry 
■and industries in backward areas.

SHRI PRANAB KUMAR MUKHER 
JEE: I could not follow the question 
If he can kindly explain the question 
I can answer.

MR. SPEAKER: Concession in the 
margin. Do you provide more or less 
margin than for others?

SHRI PRANAB KUMAR MUKHER­
JEE' No.

SHRI S. R DAMANI Will he consi­
der it? For the small scale industry 
the margin is very high and they can­
not get the necessary money.
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SHRI PRANAB KUMAR MUKHER­
JEE So many representations are 
coming for concessional rate of inte­
rest Keeping the overall position we 
shall have to take a decision. I can­
not react in this way

SHRI BHOGENDRA JHA Hon. 
Minister is not understanding the 
question. The concessional rate is
11 per cent whereas the preierential 
rate is 4 per cent

MR SPEAKER He will understand 
now.

Disclosures under Voluntary Disclo­
sure Scheme

*261. SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE 
pleased to state

(a) whether the person*} making dis­
closure of hidden wealth under Volun­
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tary Disclosure Scheme included those 
persons against whom huge amount ot 
taxes are outstanding; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN- 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR (MUKHERJEE):
(a) and (b). As per information pre­
sently available,, 2,58,750 declarations 
have been made under the Voluntary 
Disclosure of Income and Wealth Or­
dinance, 1975, including 13,400 dec­
larations under section 15(1) in ies- 
pect of net wealth [value of assets 
not disclosed or understated.

Statistics showing taxes outstanding 
from persons who have made the de­
clarations are not separately maintain­
ed. The requisite information will 
have to be collected from the Com­
missioners of Income-tax who will have 
to scrutinise the records in respect of 
each declarant. Time and energy 
necessary lor collecting the informa­
tion may not be commensurate with 
results achieved. As such, it is not 
possible to furnish the information.
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SHRI PRANAB KUMAR MUKHER­
JEE. I hope the hon. member will ap­
preciate that as the total number of 
declarants is 2,58,000, it is not possible 
at the moment to find out the quantum 
of tax arrears, m the case of all the 
pet tons. I can assure the hon member 
that if any body has made son e decla­
ration and he is in tax arrears, nothing 
prevents us under the declaration 
scheme to realise the arrears fiom him 
out of the assets which he has declar­
ed. But it is not possible to give the 
statistical figure of how many persons 
have so, m what respect and what is 
the quantum.
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SHRI PRANAB KUMAR MUKHER­
JEE It is jusl a suggestion I tan
keep it m view 1 cannot t l̂l that
now.
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SHRI PRANAB KUMAR MUKHER­
JEE: Many times we have given the 
figures about the total quantum of tax 
arrears and what steps we are taking 
to realise those taxes and what amount 
is involved in big cases. But the 
figures are readily not available with 
me.

SHRI H. N. MUKERJEE; In view 
of the fact that Government is sup­
posed to keep a special eye on those 
who are evading huge amount of tax 
as outstanding against them, their 
number cannot be more than a lew 
hundreds and those figures have been 
given from time to time, how is it on 
the ground that a large number of 
people are involved and too much 
labour is involved. Government can­
not isolate these cases of money bags 
in this country and tell Parliament 
whether or not, and to what extent, 
they are taking advantage of the 
Voluntary Disclosure Scheme? Their 
number cannot be too large and they 
know it.

SHRI PRANAB KUMAR MUKHER- 
JJE3E: I am sorry if I have been mis­
understood on this point. I did not say 
that I do not act on it, I certainly act 
on It. I only said that the figure is> 
not readily available with me If I 
have found out that somebody had 
made a declaration, I know the amount 
also; I also see the assets and I can 
relate the tax to that figure And with 
regard to the valuation of the assets,
I  will take the present valuation. I 
would not go if the declaration is 
made on the basis of past valuation 
but I would like to go by present 
valuation. But as I said it is not 
pOMifcle for me to say how many peo­

ple out of 2.58 lakh declarants ar» i» -  
tax arrears and to what extent. But* 
as I said, I would act on it
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THE MINISTER OP STATE IN IHE 
MINISTRY OP TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAI 
SINGH). (a) Yes, Sir.

(b) and (c). Patna is the birth 
place of Guru Gobind Singh and has 
its importance on that account At 
the same time is a base for visiting 
Buddhist centres in Bihar. Besides 
there are several points of tiurist inte­
rest in Patna itself. Patna is, there­
fore, already attracting tourists. In 
order to provide suitable accommoda­
tion, a Reception Centre cum-Motel is 
under construction by the India Tou­
rism Development Corporation at an 
estimated cost of Rs. 60 lakhs. A 
transport unit has also been set up 
at Patna by ITDC at a cost of 
Rs. 50,000. In addition, M/s. Bihar 
Hotels have been sanctioned a loan of 
Rs. 37 lakhs under the Hotel Develop-




